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ORDER
Per: ANIL KUMAR B, MEMBER (TECHNICAL)
The application under consideration is filed under Rule 32

read with Rule 11 of the National Company Law Tribunal Rules,

2016 by the Applicant seeking relief as follows:



(a) To order and permit the Applicant to be impleaded
as intervening party in CP(CAA)/30(CHE)/2022 in
IBA/243/2022.

(b) Sanction and Confirm the Scheme of
Compromise/Arrangement submitted by M/s. KALS
Distilleries Private Limited and as approved by the
stakeholders consultation committee.

(c) Pass such other orders and directions as this Hon’ble
Tribunal may deem fit in the facts and circumstances
of the case.

2. Before venturing into the facts of the present case, it is seen
that the Scheme in respect of the Corporate Debtor under Section
230 of the Companies Act, 2013 read with the attendant provision
of IBC, 2016 was filed by the Liquidator vide
CP(CAA)/30(CHE)/2022 and the same came to be sanctioned by
this Tribunal vide its order dated 02.05.2022. The Applicant herein
has raised objections to the said scheme and the same has also
been dealt with in the order dated 02.05.2022. Hence, the prayer
as sought in the present Application becomes infructuous and

accordingly the Ivn.P/2(CHE)/2022 stands dismissed. No order as

to costs.
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